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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Driginal Application No.417 of 2001,

Date of Order ¢ This the 12th Day of Octobsr, 2001,
HON'BLE MR. KeKoSHARMA, ADMINISTRATIVE MEMBER.

Shri Y.Surya Narayana, 1FS
Divisional Forest Gfficer, Karxmganj
Oivision, Karimganj,. « « o Applicant,

mr.B.K.Sharma, Mre.S.5arma, MrU.K.Nair &
ms.u.&aac

1. Union of India
Bepresented by the Secretary
to the Government of India
Ministry of forest
New D:ielhi,

2, The State of Assam
Represented by the Chief Ssecretary
Oispur, Guuahati-5,

3. Bhe Secrebary to the Governmsnt
of Assam, Department of Forest
Dispur, Guuahati~8,

4, Shri Amrit Kumar Das, presently
holding the post of OFQ, Karimganj
Divisbon, Karimganj (under order
of transfer to Northern Assam Circls

Tezpur. o o o RaSpGﬂdantSQ

™

By Mrs.M.Das, Advocate Govt., of Assam for
Respondent No,2.

QRO EB

K.K.SHARMA (MEMBER ADMN.)

By this‘application under Section 19 of
the-Administrative Tribunals Act, 1985, the applicant
has prayed for implementation of order dated 11.9.2001,
whereby the applicant has been transferred and posted
as Divisional Forest Officer, Karimganj Division,

Karimganj with effect from the date of taking over

the charge,

2 The applicant is an Indian forest Service

Dfficer and was holding the charge of D.F.0., Digboi,

VO U

Contd.., 2
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By order dated 11.9,2001 the applicant has been trans-
ferred as mentioned above, The applicant was relieved

on 12.,9.2001 by Sri Amal Chandra Sarma, who was posted
as D, F,0, Digboi, The applicant has joined in his place
of posting namely, Karimganj on 17.9,2001,:but the charges
had not yet been handed over to the applicant by #ir.
A.K.Das, D.F.0, Karimganj, whd is a member of State
Forest Service, It has been stated that though Mr.0as

is not an Indian Forest Service Officer he is holding

a cadre post, Mr.A.K.Das had filed a petition before tha
Hon'ble Gauhati High Court which was numbered as WwP(C)
No. 6636/2001 and the Hon'ble High Court turnsd down the
interim praﬁf;ﬁxbhs«appkieaaév}or stay of the order of

trans fer,

3. Mr.B.KeSharma, learned senior counsel for
the applicant has stated that the transfer order dated
11.9.2001 ha@eygat been amended or cancelled so far.The. -
respondent.No.4 has refused to hand over the charge to

the applicant, Mr.Sharma has referred to the Annexure

9 and 10 being as Office Memorandum dated 27th Qctober,

1993 and 2nd July, 2001 issued by the Secretary to the

Govt, of Assam, Personnel (A) DBeptt. and Chief Secretary

to the Geowt, of Assam, wherein it has been emphasised that
the process of handing over charges should be completed
within 10 days of passing the transfer order, He has
submitted that the action of the respondenty in not

handing over the charge is viclative of the ordsr of the
Hon'ble High Court as well as the Dffice:Memorandums

dated 27th October,1993 and 2n€ July, 2001. The applicant
has also made representationidated 29,9.2001 and 4.10.2001
{Annexure~7 and B8 to the-application) to the Conservator

NSV
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- gf Forests, Southern Assam Circle, Silchar and Secretary

Forest Deptt. Govt, oFf Assam, Dispur, It is stated that

the applicant has not qgot any reply so far. .

4o I have also heard Mrs. M.2as, learned counsel
appearing for the Government of Assam,She 4dmitted that
the transfer order dated 11.9,.2001 has not been cancelled

so far,

5. Haging heard the counsel for the parties and
Y A~h
gons $0 the documents Filed with the applicaticn it is
N
clear that the applicant has been transferred from the
post of D,F,0, Digboi tao B,F.C, Karimganj Dbvision,
Karimganj., The applicant has already been relieved uith
V)
the charge of 0,F,0, Bigboi on 12.9.2001 and haye also

reported at Karimganj Division on 17.9,2001. The applicant

" has followed the order passed in his case, There is no

material produced before me to shou that the applicant
has no right to the post of D;F;Q, Karimganj., The
applicants representations have not been acted upon; i
In the circumstances, directipn-ghotldsbe diven to thse
respondent Nos. 2 & 3 to carry out the order dated
11.2.2001, so Far as it relates to the appliCant,Accor-
dingly I direct-the said respondants to carry out the
said order within one wesk from the receipt of the order.
v Wogigan Y
Consideriﬂg the importancg{ f the matter

and as the parties have no objection, the matter is

disposed of as the admissicn stage. No order as to costs,

VLl

( Ko K. SHRRMA )
ADMINISTRATIVE MEMBER
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Shri Y. Surya Narayana
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IN THE -CENTRAL = ADMINISTRATIVE __TRIBUNAL
GUWAHATI - BENCH

0.A. No. of 2681

BETWEEN

Shri Y. Surya Narayana, IFS
Divisional Forest Officer, FKarimganj
Division, Karimgang. \ )

AND

1. The Union of India, represented by
the Secretary to the Bovernment of
India, Ministry of Forest, New

" Delhi. '

2. The ©State of Assam, represented by
the Chief Secretary, Dispur,
Buwahati—6. '

Ga The Becretary to the Government of
Assam, Department of Forest, Dispur,
Guwahati—&.

-

4. Shri Amrit  Eumar Das, presently S,jojj\ F@M

holding the post of DFO, Earimganj .SJJ“”J(CJ
Division, EKarimganj (under order of -

transfer to Northern Assam Circle, §-
Tezpur.) :

... Respondents ‘L
DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER AGAINST - WHICH THE -

APPLICATION IS MADE : ) .

The 0A is not directed against any particular
order, but is directed against not taking the follow up
éction. enabling the Applicant to take over charge of
the post of DFO, Karimganj Division, Karimganj pursuant
to transfer Notification dated 11.9.2681 and release of

the Applicant from original place of posting at Digboi.

2. JURISDICTION OF THE TRIBUNAL :

The Applicant declares thét the  subject matter of

ek

F o
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the applicstion is within the jurisdiction of this

Hom ‘ble Tribunal.

3. LIMITATION :

The Aﬁplicant further declares that the
application is filed within the limitation period
prescribed under Section 21 of the Administrative

Tribunals Act, 1985,

+

4, FACTS OF THE CASE :

4.1 That the Applicant is a citizen of India and as

such he is entitled to all the rights, protections and .

privileges guaranteed under the Constitution of India.
3

4.2xThat the Applicant is a direct recruit IFS Officer
and is allocated to the Assam—Meghalaya Jpoint Cadre.
Prior to theh issuance of ‘the transfer order in
question, he was holding the post of DFD, Digboi
Division, Digboi. By the transfer Notification in

question dated 11.9.28d1, he has been tranéferred from

Digboi to Karimgani in place of the Respondent No. 4
Shri  Amrit Kumar Das who has been transferred and
posted as DOCF attached . to Conservator of Forest,

Northern Assam Circle, Tezpur.

A copy of the transfer Notification dated

11.9.2601 is annexed as Annexure—1.

4.3 That pursuant to the said order of transfer in
terms  of which the transfer of the Applicant becomes
effective with effect from the date. of taking over

charge vice Shri A.K. Das (Respondent No. 4), the

R
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Applicant has Jjoined at the transferred place of

posting on 17.9;2ﬂﬂ1 by submitfing his joining report.
Prior to that the Applicant handed over his charge at
Digboi to one Shri Amal Chandra Sarm;, DFO who has been
transferred to Digboi by an earlier Notification. The
Applicant had to hand over charge.to him on 12.9.2¢631
and on his release from Digboi, he sent a.WT Message to
the Respondent No. 4 referring to the transfer

Notification making & request therein to intimate the

convenient date of taking over and handing over of

charge. Since nothing was intimated and the Applicant

stood released from Dighoi in the meantime, the

Applicant moved te Karimganj and Joined there
submitting his joining report on 17.9.2d01.
—_—

Copies of the charge report at Digboi dated

12.9.20031, WT Message dated 13.9.2¢81 and joining

report dated 17.9.2681 are annexed as Annexure-—

£y 5 and 4 respectively. {

4.4 That even after the said joining at Karimgani on
17.9.2¢d81, the Qpplicant has not been handed over
charge by the Respondent No. 4. In the meantime the

Respondent No.4 moved the Hon‘ble Baubati High Court by

————e i

filing & writ petition bearing No. WP(C) No. &&636/72601

making a grievance against his transfer from Farimgan)
to Tezpur. The Hon'ble Court after hearing the parties

has been pleased to reject the prayer for interim

order, by its order dated 17.9.2081. While doing so the
Hon‘ble GCourt has referred to an earlier order dated

G135, 2060 of the Division Rench concerning the

RIETE
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Respondent No. 4 ‘and psassed in Writ Appeal No .

131728638, In  the order the'Hdn”bfe Court has also
referred to the order dated 26.6.2881 passed in MC No.
144726831 in OA No. 296/2884 (Jatindra Sarma & Ors. -
ve~ Union of Indiz and Ors.) In the writ petition filed

by the Respondent No. -4 it has been pointed out that a

'contempt notice has been issued by this ‘Hon‘ble

Tribunal in CP No. 44/2681 wherein violation of the

order dated 26.6.2061 passed in MC No. 144/2481 in O0OA

‘No. 29&6/2668 has heen alleged.

Copies of the " orders dated 17.9.2681 and

31 .3, 24068 are annexed &8s Annexure-5 % &

respectively.

4.3 That inspite of the said order dated 17.9.2861,
neither the official Respondents nor the Regpondenf Na.
4 have taken any steps enabling the Applicant to take
o;er charge at Karimganj formally. Although he has
Joined at Hafimganj on 17.9.2¢61, in absence pf any
hanﬁing,over of charge by the Respondent No. 4, he has
not been able to function and discharge his duties
there. Making a grievance against such a position the

Applicant has represented to the higher authorities

including the Respondent No. 3, but the same has not

o

vielded any result so far.

Copies of the representations dated 27.9.2681 and

4.16. 2561 are annexed as Annexure-7 and 8

fespectively.

4.6 That inspite of the aforesaid poéitiom and

rejection of ‘interim prayer, the Respondent No. 4 has

o ah
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not 'yet handed over charge to the Applicant and —the

official Respondents have also not done anything in the

matter. In such a situation normally %he Government
issues ;rder permitting the incumbent to take over
charge wnilaterally. However, in the instant case no
such order has yet been passed. In this connection
Office Memorandum dated 27.16.935 and 2.7?2%61 may be
referred to bx‘which it has been emphasised that =&
Government servant must arrange to hand over charge

within 14 J(ten) days of receipt of the order of the

transfer. _

Copies of the Memorandums dated 27.1¢.93 and

2.7 .2¢a1 are annexed as. Annexure—?2 and  1d

respectively.

4,7 That on an earlier occasion, the Resppndent No. 4

Pt -t

had filed WP(C) No. 27/2¢6% making a gfievance against

. cancellation/stay of his transfer to Karimganj. The

saitdwrit petition was dismissed by the learned Single

 ——— e
—

Judge by order dated 16.3.26868 on the ground that in
the meantime thevincumbent at Karimganj namely Shri
Nagen Das has been promoted to IFS and the ‘said post
being an IFS cadre post,'the fpplicant cannot be posted
against the gaid'pasf. Being aggreived, tﬁe Applicant
preferred writ appeal No. 131/26868 and the same was
disposed of by an order dated Si.E.Eﬁﬁﬂ. By the said
order, the Division Bench of the Hon'ble High LCourt
while holding that since the Respondent No. 4 had
already joined at Karimgand, fhat position need not be

disturbed, élsa issued &8 ‘direction to the State

- el

h e
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Government fto re-examine the matterf

Respondent No: 4/Applicant and the Respondent therein.
Till such time,; it was ordered that thé Respondent No.

4 bhe allowed to continue at Harimganj.

4.8.. That it appears that neither in the O0A No.
296/2888 including MC No. 144/2661 nor in the CP No.

4¢3/26368) , the Respondent No. 4. has mentioned about the

said developments and passing of orders by the Hon'ble
1

Gauhati High Court. As stated above, the Respondent No.

4 being- aggrieved by his transfer from Karimganj. to

Tezpur vicle Notification - dated 11.9.2d6481, has
approached the Hon'ble Gauhati High Court by filing
WP (D) No. 663672681 making a2 prayer therein to set
aside and guash the said Notification dated 11.9.2861,
An  interim prayer was also made and the same has beén

rejected.

4.9 That the Applicant states that the post of DFO,
fiarimganj - Division is a cadre post and the Respondent
No. 4 is not entitled to hold the post in:terms of Rule
8 and ? of the IFS (Cadre) Rules. fhis has also been so
held by the Division Bench of the Hon'ble Gauhati High
Court in terms of which the said Resﬁondent Noﬁ 4
cannot continde in the post beyond . three months,
However, he has Dbeen allowed to continue there in

viclation aof the Hon'ble Court's order. Now even after

issuance of the transfer Notification and release of

the Applicant from Digboi and joining at Karimganj, the

Respondent No.4 is still being allowd to continue at

Karimganj by the official Respondents without taking .-

¥
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into consideration the orders of the Hon ble Court.
This is in clear violation of the said orders of the
Hon‘ble Court for which they are liable for contempt of

court proceeding.

4.18 That the Appellant states that the transfer

Notification has not heen modified and/or cancelled.
. \‘—‘—\—_—

.Th&re is also no change to the cadre Notification of

1992, However, there is a move to cancel:the transfer

Notification in favour of the Respondent No. 4 inspite

of the aforesaid developments and orders of the Hon'ble
Court. If the transfer Notification iz allowed to be
modified and/or modified by the afficial Respondents,
retaining the Respondent No. 4 at Karimgand at the cost
of the Applicant who is a cadre officer, same will be
viclative of tﬁe Cadre Rules and the orders of the
Hon'ble Court. In such a situation &n  zppropriate

interim order is called for in the matter.

‘4.11 That the sequence of events as narrated above

clearly establish . the inaction on the part of the
official Respondents for the reasons best known to

them. It is most respectfully stated that meither the

order dated 26.3.20d1 passed in MC No. 144/2¢61 in 06

No. 29672886 nor the issuance of Contempt Notice by
order dated 14.9.2681 in CP No. 44/2681 puts any
impediment towards releasing the Respondent No. 4
enabhling the Applicant .to fake ,over charge at
Karimganj. The Applicant is now hanging and each days
delay in taking over charge will seriously tell upon

the service career of the Applicant. Be it stated here

.y,
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that during the period the Applicant is~not in charge
of any office, he is not entitled to the benefit of
special duty allowance. Inspite of his release from
Dighoi and joining at Karimganj, he has not been able

to discharge his duties and he has been put to a

humiliating situation.

0

4,12 That the Applicant states that ; the foiéial
Respondents  cannot be'oblivious of the situation that
has been created by the Respondent No. 4 by not handing
over charge to the Applicant. This is a fit case for
issuwing a direction to the Respondent No. 4 to hand
over charge to the Applicant immed;ately failing which
issuance of  further directipn ta take owver charge
unilateraily by the Applicant. In any case fhe
Applicant cannot be‘kept hanging in the manner a8 has

bheen done in the instant case.

4.13 That the Applicant cannot be deprived of the
cadre post at karimgangj at the cost of & non—cadre
afficer 1iké that of tﬁe Respéndent No.'4 wha is a
State Forest Service officer. After the order of the
Hom 'ble High Courtythe official Respondents cannot
allow the Respondent No. 4 to function as = DFO,
Karimganj Division which is a cadre post. It is & case
of perpetual violation of the orders of the Hon‘ble
Court for which the official Respomndents are liable for

contempt of court proceeding.

4.14 That the Appellant states that all his efforts to
get the charge at Karimganj have gone in vain and the

official Respondents have turned 3 deaf ear to the
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prayer of the Applicant to take appropriate action in

the matter enabling the Applicant to take over charge

at FKarimganj, if necessary, even unilaterally. . Such:

inmaction on the part of the official Respondents has
forced the Applicant to come under the protective hands

of this Hon'ble Tribuhal.

4.1% That the states that in any view of the matter the-
impugned action/inaction on the part of the Respondents
is not sustainable and liable to be interfered with by

this Hon'hle Tribunal.

3. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

3.1 For that the action/inaction on the part of the
Respondents is prima facie illegal and liable to be

interferred with by'the Homn 'ble Tribunal.

P

2.2 For that the Applicant having already been released
from Digboi and he having joined at HKarimganj, the
Respondent No. 4 is duty bound to hand over ch;rge to
the Applicant and on his failure to do ao'the official
Reﬁpondenté are duty bound to order taking over of

charge by the Applicant unilaterally.

]

3.3 For  that the Hog'ble "High Court having not
interfered with the order of transfer after apprising
all the developments that have taken place hefore this
Hon'ble Tribunal, the official Respondents are duty
bound to make arrangemént for unilateral taking over of

charge by the Applicant on failure of the Respondent

Ne. 4 to hand aver charge to the Applicant.

s
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9.4 For that the action/inaction ofcthe.pant  Of . bbfeed

official Respondents as well as the Resp@ndent No. 4

‘being in clear violation of the orders of the Hon'ble

Court, they are liable for contempt of court
prmceedings an appropriate order/direction towards

implementation of the said orders of the Hon'ble Court.

3.3 For that the official Respondents by their own
inaction cannot nullify.their own circulars which were

issued keeping in mind the situation which has been

created in the instant case,

.6 For that the official Respondents aought to have -

considered the plight of the Applicant and paésed
appropriate order enabling him to take over charge from

the Respondent No. 4 instead of delaying the matter at

the sweet will of the Respondent No. 4 giving him time

to "make an endeavour to get the order of transfer
modified o that he can remained posted at Karimganj
which if materialised will be in vialéticn of . the

aorders of the Mon'ble Court.

v

8.7 For that in any view of the matter, the
action/inaction on the part of the Respondents is not
sustainable and the Applicant is entitled to . the

reliefs sought for in this 0A.

&. DETAILS OF REMEDIES EXHAUSTED :
The Applicant declares that he has exhausted all
the remedies available to him there is no alternative

remedy available to him in law.
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING REFORE ANY .

OTHER COURT

The Applicant further declares that he has
ndtified any application, writ . petition or suwit
regarding the matter in respect of which this applicant

has been made before any Court, Authority or any other

Bench of the Hon'ble Tribunal nor any such application,

writ petifion or suwit is pending before arty of them.

8. RELIEFS SOUGHT _FOR :

Under the facts and circumstances and in  the

premises aforesaid the 0A be admitted records be called

for an upon hearing the parties on the cause or causes

that may be shown and on perusal of the records be

pleased to grant the following reliefs :

8.1.To direct the Respondent No. 4 to hand over charge

to the ﬁpplicant forthwith pursuant to the transfer.

Notification dated 11.9.28%1.

8u2' To direct the official Réspondents - to make

abrangement forthwith - entitling the Applicant to take

over charge at Karimganj from the Respondent No. 4  in -

case of his failure to hand aéver charge to the

Applicant towards implementation of the order of-

transfer dated 11.9.2861,

8.3 To direct the Respondents not to modify the order
of transfer dated 11.9.2681 allowing the Respondent. No.

4 to be remained posted at Farimganj.

8.4 Cost of the application.

8.9 Pass any aothenr order/orders, or give

«
’
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direction/directions as may be deemed fit and proper
under the facts and circumstances of the case to give

complete and full relief to the Applicant.

9. INTERIM ORDER PRAYED FOR :

In the facts and circumstances stated above, the.
Applicant prays for an interim relief by way of a
to the uf%icial Respondenfs -t make
arrangement~ forthwith enabling the Applicant to take'
over charge from the Respondent No. 4 as DFO, Karimganj

Divigion, Karimganj and/or any other interim relief or

reliefes to which the Applicant may be entitled to.

and/or as may be deemed fit and proper by this Hon'ble

Tribunal.
1‘3’” l-ﬂBﬂlll‘lﬂ

The application is filed through Advocate.

11. PARTICULARS OF THE I.P.0. :

i) 1.P.0. No. .z b0y YREE1Z
ii) Date cr 27|q 200t

iii) Payable at Guwahati.

12. LIST OF ENCLOSURES @

As stated in the Index.

ey
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VERIFICATIUN

1, Shri Y.surya Narayana, aged about 37 years,

son of Shri M.Kullayappa, DFU, Karimganj Division, Karimganj

do hereby‘solemnly affirm and verify that the Statements .
mde in paragraphs _J} 2,2 C\ M/g‘,":g ~ Qg U\/\\D\ 5 tvd)

are true to my know-
ledge; those made in paragraphs  &'2 —(& 7

are true to my informstion derived from records and the rest:

are my humble submissions before this Hon'ble Tribunal,

*

And 1 sign this verificastion on this the Jllth
day of (ctober, 2001, |
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N S ANNEXURE— 2.

. ASSX!"SCHEDUIE PART I) FORM MO . ATTENTION - M)

L ﬁm)\ L 4 AR ) 42 " MR. UNNIKRISHNA NAIR z
. o ADVOCATE »
R " FOREST DEE’&R’.LMENT' ASSRM

CERTIPICATE- OF TRANSFER OF CHARGE OF ‘THE OFFICE OF & b

— L..-......,...—,.u...m
\l. 3

CONSERVATOR OF FORESTS _ j}jél BOIL . _ _ _DIVISION.
Dmm.zﬂéaﬂimm_m
- e J4K_Seprt o0l

I Certify that I recéived cherge of the - 2242,0(, - o Pivision ,

§a/)’§@¢y¢@@mA,wwmmE£ e
on the forenoon of this _ - m!f?fé daY of CS%'L “E_C’Oj
I received the sum of Rapees ... _ _ _ _ = _ _ __ _ ____ __

the cash balance, as shown by the Cash Book on this date. I have exzmined

all the office books and found them posted upto date.

I have received the needful v%chers belonging . oJt:o ‘the accounts of

the carrent nonth, and have made myself acquainted W:Lth all outgtandingo
,. and liabilities on account of the Department.

I have eyamined ‘the live and dzz4 stock, as well as the books,m'aps
offiqe rec;o..d and furniture at nead q Larters, and have examined the

depot regioter.,, which I have fourﬁ posted Upto dateo

14'4. !

I have received - e e e Cheque Book mumber

L S ST S

unused, as well as cheque Book NQQ e K A _,.containing

cheques Nos _IO&W b _ & | 065:0 - The counter foils

of the previdus cheques have been Witten Upe

. ,__\Amu CH - SARMAY |
"B -Sunylr»n,anyam)zpj - - AR

- Conser ator of Foreste: _ _ _ _ _ ~ <Conservator of Forest

—‘———--—-—-.—-—-—

. gem em

) . FW o | M )
w/\'dwéliéved Officer . . Relieving Officer.

M :

. .. ' - ' . \I‘
' “ - e
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o W T MESSAGE

TO, N THa DIVISICONAL FORZSST CkF I(.L,R
- KAR IMGANT DIVIS1ON,
' KAR DAGANT

FRQM, . YeSURYA NAKAYANA, IFS
. DIVISICHAL FCueST OFk ICER,
DIGBCI. LDIVISION,

R B am AR s e SR BRI MR AT gem e Emm mm AR AP mmm MRS ew B v Y e e

. Kmuw REFER GOVT. NOTIFICATION NO. FRE,66/90/

. 190-0 DAYED EI&VEN SEPTMMBER WO THOUSAND ONE AND m'rmmn
A CONVSNIENT DATE TQ HANDOVER CHARGE (F THE. KAR IMGANJ
_n:vmm TO MB (.)

\
A

DIVISIONAL FOREST OLF ICER
DIGBOI DIVISION.

Memo Ho Py [ .9'3(("9 /gﬁ?%

~ Copy to the AsPeR+0s¢ Digboi Police Station,
Digkol with a request to transmit the above message
early.

Divisional PForest Officer,
- Digboi Division.

ata. 13.9-2m)
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WePo (C) No. 27 /2000
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"i”}concl% e they,we do\no find any illegality or hf : ;.“_ ;
Cimprop "ngl.jthe pprt of the appellant in taking l ’
.p'%D .0,, Karlmganj How?ver. ;the’; §ﬁq§e '
' matter 0, the. light- f
: 8 and ‘9 and to 'Pass-mor . ‘ '
approp%iate o*ders and till then the appellant shall
7Q““i:;be allowed to, functipn as D, F O.. Kanfmganj.,ﬁhe
..ukf State ‘I“‘np nt. in Yiaw of the appointmentlof"
“iﬂfi 7 offlsers includinglthe Respondent No 6’to the o
g X - lnglan .lForest lServie# <k3”’ be requir%d to' pg_ss '
M del s P NER ol 7 COfltd-T:” l
‘gﬂggg.;ésﬂgggﬁ&:. . N n . y ; - ; S : ‘ r
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ANNEXURE— 7
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TFoer Yael

The Conservator of Forests,
Southern Assam Circle,
Silchar .

Sub :- Non - handing over of charge of Karimganj Div. by Shri AKX, Das

Ref:- Gowi. Notification No. IRE. 66/90/190-D Dt. 11.09.2001
My joining repert Dt. 17.09.2001]

Sir,

I have the honour to inform you that already 10 (ten) days have elapsed and yet Shri

AX.Das has not handed over the charge of Karimganj Div. to the undersigned in persuance of
the Govt. order referred 1o above .

This s for favour of your kind information and neeessary action.

1 i 1 _,~.,.’ . \EI\ ot
‘\f (e \ .‘ -

-

(Y. Surya arayana ') -

Copy to the Principal Chief Conservator of Forests, Assam Guwahat; for favour of your

kind information &
neeessary action

VAR R
\ir Y \
R \\ * S
(Y. Surya Naravand )¢

) ay

‘ v
to the Chief Conscrvator of Forests . (T) Assam . Guwahatj

Copy to the Secretary , Forests Deptt. Govt.lof Assam Dispur ... - for favour of his

kind information &
necessary action

\K\,

b\ ‘\l
(Y. Surya N rayana )



e AKNEXURE— Q-

L4 19 - 200
To,

The Secretary ,

Forest Deptt. Govt of Assam
stpur

Sub:- Non - handing over of charge of Karimganj Div. by Shri A.K. Das

Ref:- Gowt. Notification No. FRE. 66/90/ ... -D Dt. 11.09. 2001
My joining report Dt. 17. 09.2001
My letter no . nil Dt. 27.09.200]

Sir,
I have the honour to bring to your kind notice that Shri A.K.Das, D.LO. Karimgan;

has not yet handed over the charge in persuance of the Govt. order referred above even afler
fortnight of my joining at Karimganj,

This is for favour of your kind information and necessary action .
{

' Yours faithfully ﬂ’Xj
. \,

Y. Suryv\‘larayana )

Copy to the Principal Chief Conservator of Forests , Assam Guwahati | . for favour of your
e kind information &
et R necessary action

to the - Chief Conservator of. Forests (T) Assam, Guwahati :

copy: to the .Conse'rvatoy of Forests, S.A.C., Silchar .

P
\/\ \\N&///
| (Y. Sur;‘:;\:\

arayana )

ﬁ@%ﬁ@““

o
\dvocste:



/

Subject - Handing over 1nd u?KLHb over charge on Lrlnofer and

'1965. Some very junior oific2rs have becn submitting, C

~ 36 -

- ,
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O¥IICT  MEMORANDUM . 4 '
Dated Dispur, the 27th October,1993.-

representation on.sarvice matters.

_Reference is invited to Government OM.HNG. AA.12/51/2, a1
dated 28 6 1951 wherein it has bcen clearly laid down that a Governu
servant, must arrange to hand over charge w1th1n 13(ten) days of “the !
recelpt of the orders ol transfcr and procced to his/her new place pfﬁ
posting after availing of the adinissible joining time. Any delay in o
complying with orders of tr.nsfor without specific permission of tha'"
authority who issued the order of transfer will be punishable as an*®
act of gross indiscipline.

It has also been made clear in,OM.NO.HMJ.67/72/99 datmi

13-10~1972 -that violation of orders of transfer and postiny'sometiméJ’
put the Government in a vary embarrasing position compelling the Govcu
ment to- alter,‘ ancel or modlfy the orders. Since orders of transfert!
and posting. are lssucd in the 1nberejt of Public service, if the ord:
are not complied’ with the very 'id.sn behind such action of Governmuﬁt‘
gets defeated, Therefore, such orders should be complied with withouy
any loss of time. Govarnmeht will take a serieus view of cases of-~}u
violation of the orders. . ' Lo s
In this connéctioﬁ;covernment instructions vide NO.ABT.
66/92/73 dated15-6-1992, 0. 'BF.91/84/1; dated 3-12-1984 and NO.ALA.
102/89/73, dated 15-12-1992 may also.be referred to.'lowever,inspits
of clear instruction issuad by the Government from time to time,a

good number- of officers lk:ep submitiing rnprescntntlons 1cpeﬁtedly.

’.

i

,1‘"
is also obsgerved that many officers after receipt of tie transfer .
SEEI
orders instead of proc edlnﬁ to join their new place of POStlng :
{.

approach. verbally or ia Vllullnb dircctly Ministers ané other Polit:n-X-

perqonalltles, non.officinls and even to the Chlef Minister and try
o get. their Lransfer ordero cwnoellnd/Stayed/modlfled Mis pract1<
on the. part ‘of the, o[f;ccrs of not Lo, Plrryinp out the: orderq of th““

"Gov;rnment qnd qddr6451nv reprr onuntnon “to the autkor tles ‘who' are

v‘

not immedlntc supe rJnr or not 111 concernod with th2 transfer, a:.
. : ¥

against all norms of Ais Clplld- and in ‘violation of Jhe‘Govcrnment j=
instructions and provisions of ‘“zsam Civil Services conduct)Rules, i 1%

st

r~

s .

Zontdd.2.. :j

B

, . o h
»ZAdvocaﬁ- . ' .

1

“J\

rr)' .
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representation direct to the 3ccretary,Personnel Depa#tment or Chief
Secretary .in connection with hj*/her service matters by-passing his/her
Controlling Authorities in violation of the instructions of the
| Government and of the Provisions of the As ssam Civil Services(conduct) ' N !
Rules 1965 Government have Laken a serious view on-: the matter.

It is seen that cvon wives, fathers, motherq and other

relatives of the officer: somelimes submit representations concerning
service matters of the particular olficers to the Ministers,nontofficial s
and -even to the Chief Hinister and other Political personalitieh with®
- hope Qf getting representntion which the officer had himself made..and:
which hgd been turned down reconsidered. This practice again ik - !
pbviously unfdesifeable and should be strongly.discouraged. All{-officers
are duty boun@ to work in any part of the state as par Government drdéfz.

In such cases the claim of the officer that he mm; Jelf ‘did

ﬂot seek the. interventation of a !liinister, or M.P. or M.L.A. on any'
other person on his behalf will not be nécepted and there will e
presumption of officar's anolVLment in the matter unless the contrary
‘is proved by him. . - . ’% R P i
. 'Whether in aay-mattor connected with hlq/hOP oerdlce';?
right on condltlons -and, oﬁflcer w1shoo to prefer a clalm or. to seeck ?

redress of ng’VGNCQJ, the ﬂropur course for him 1s to ﬂdﬂrc°° hlq m

N

T U

immediate official suparior or :ad of his oLticc, or such nuthorlty au
the lowest level as is compete nt to deal with the matter. . :' ‘ L

Whenever a reprcsentatmon/request written or verbdl askinpf Q
for the cancellation/modification of transfer and posting ordexs«ol a’ ;
particular officer is resceived in violation of ﬁhe Government b 495710 MRAN
Jn,tructiong/61rculara, it will be Presumed that the 011101a1 affected-
by 1t ‘has. 1h fact, prompted such Political personalities bnon—offiCLala
outsiders to'make such r“qucst and will invite disciplinary actlon
lncludJng ouspengLon arﬁ1n°u such officials automatiecally. - | ... -,

.. - . It is again mercuugd upon to all concerncd to strictly* o L
ﬁollow the Government anstrurtlonoiqnd to join ‘their nei place|of - i '

pogtlng within 10(Lon) dayo ol the. rﬁceipL of the trqn ;fer ordcrs after
availing qdmisé;bl

anlnP tlmc'”ior any v10&1tlon of the Govgrnmon%

1nstrucflono, dLSCLpllmwry QCuLnn;lncludlng susﬁenqlon WLll be’ lntht*u
agains t"“nm. An ﬁdvnro_ hnlry ﬂlll‘ﬂl,o be recorded in Lhoir ﬂCR,‘ifg
' Governmfpf/Controlling ﬂirlrcrq "feel that and M.P.,MIA,Ministeror afy:
other cuwide person has approached ‘Government on 'his hehalf andisugh:
entry'wxll act ns nngnLLv, factor for the purpoue of promotion) + .

§ . contd..s... AR
1 & . el v teo

o




A ST - ' -~ ‘ S ,
"{! ‘ v ’ . - .
Confirmatlnn, crassing of cfficionuy bar, ete.

The r'eceipt or this communicating Should ha nhhnmw1nd“mf; 

51/ K.s.RrA0
Add). Chier Secretary to the Govt.of Assam

3
e 9.

Memo NO.AAP‘166/93/1D~A::::::::::Dated

Dispur, the 27 th October,1993,
Copy forwarded to -~ '

-Te All Special Commissioner & Spi:cial Secretqries/Commissioners &
Secretaries/Secretnries to the Government or Assam.
All Commissioners of Divig )
All Deputleommissionors. ‘
1 Heads of Deptts/a11 Adiministrative De

2. tons, Assam,

3.

4. PArtments.
5. The Prlnc1pal.5ecretary {Arbi
6.

7o

: P N01=Arglong District Autonomous Counciy/
N.C.Hills District Counci.l.

ALl Chief ODxecutive of Publie interprises.

All Sub-Divisignal Officers (Civi)

They are requastad Kindly to brivg it to the notice of
1lall officers andg Particuls

rly to ACS officers to strictly f£ollew
the Government instruction .

S,

By order ete.,

S/~ NIRANT AN GHOSE
Secrotary to the Covt.or Assam
- Paorsonnel () Deptt. Dispur.

Tae e e LD

-~
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NO.AAP.166/93/pt/s _

~ GOVIRMIZNT OF  ASSAM :
DEPARTMINT OF PER30VYEL ( PIRSOVNEL: : o}

. ASSAM SECRETARIATf:::CI‘*TL:::::DISPU -

cccccc

OF?ICE _ MEMORANDU™

ST e - B
—r———— - -

| Pated Dic ., the 2nd July/271.

il T S ‘
i ,

N )

= Suba Handing over and taking over charge on transfer and

%4 ' , ' representation on service matters.

; L " It has been observed. that officers, when transferred in e :

h . .

SRt
the interest of public service and for administr T

ative reasons, often -
show their reluctance to hand over charge. Either they proceed on

. 7~ without sanction is Unauthorised- leave) or some such officers prefer
E.;m‘ appeal for stay of such transfer orders directly to Ministers, other :
Lﬁga‘ Political persopalities, non-officials and even to Chief Minister ‘: :
Lf;" seeking stay/cance;lation of such transfer orders. Such actions are .u;.é
i An clear violation of Govt.instructions and provisions of the Assam i
7 Civil Services (Conduct) Rules,1965. A L
E&ﬁg:. ' Governmggt denire§'thaF such unhgalthy.pract;ce should be {: i ijﬁ
_H}ﬁﬂﬁystopped forthwith. No lsave is to be sanctioned when an officer appli :;5. ke
gsi‘furbr leave before handing over charge. For officers ofi'the rank Of.JOiLtf;l.§‘féﬁ
g; \ SeQretary and above, if such }gave applications. are received, leaye AR B F
JT shotld not be sanctioned without the approval o Chief Minister/Chier
a ‘Becretaryﬁ Representations for stay/cancellation of transfer orders
§f~ reé@ived.through channels other than official, will not be taken,“
éﬂ- 'gogh§§ance of. . ’ ' '

\

"Admissiblg'ﬂoining time. failure on the part of the or
WiﬁhfSUCh brdgrs, will lead +o appropriate action -

termd of Governmen
RO RS ’

against them in
t instructions mentioned above,:

I S - . 54/= p.g. Bopa.- o

L > ' CHIER SECRETARY TO THE GOVT. oF ASSA) -

:..‘-... . , . . *e o sv e . p "o

! Memo NO.AAP.166/93/Pt/5-A::::::::Dated Dispur, the 2ng July/2001, o HE
+ Copy tos- | ' ' : ' bt

1. The Commissioner & Secretar

ATy 10 the Governep Of Assam, Dispur.
2+ The PPS to Chies Minister,Assam,Dispur. T pu'
« The PS to Speaker,Assanm Legislativ

e Assembly.Diupur.

. P : . C 3 N
ST 7 = 004 Contd..2.
0 ‘Q/M b = = 2‘";*‘ 4
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